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BK. Kahali, 
aged bout 32 years, 
Sb, Late B. Kahai, 
At.-Srirarn Nagar, Behnc Fletro Pump, 
Uttara Chhak, 
P oKausavaganga, 
Dst-Puri 

.Applic ant 

(' dvocate(s) for ihe Applicant M/s A . Mishra, S. Das) 

VERSUS 

Uulon of India 
1. The Director General, 

Indian Council of Agricultural Research, 
Represented through its Secretar\' (ICAR), 
Krishi Bhawan, 
New Deihil iOOul 

2 Director 
Central lnsttute of FreL Wate.r Aaciure, 
Kausalyaganga, 
B h hart e sw ar- 2. 

3. Secretary 
Indian Council of Agricultural Research, 
Krishi Bhawan, 
New Delhi 1 [0001 

Respondents 
(Advocate- Mr. S.B. Jena) 

:U.. ic..• xNAK. MEMBERJ 
Heard Mr. A. Mishra, Ld. Counsel for the applicant and 

ng on herat of Inc Respondents- Mr. S.BJena, Ld.C 	peari  

ilAR.  Mr. Mishra submitted that the anplicart has filed this Original 

- m atii chailcngng the 	t n 	'e kLspo1c:ts 	r 

.:nsidening the case ofthe applicant for compassionate appointment 

ihi application made in thir: gard is pending since 2009. Mr. 

lishra turter subnitted trial hi 	he .3atisfied it a direction 

ued to the authorities connie ci to on sider 	renresentatioo of? 
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Mr. S.B, Jena, Ld. Counsel for the Respondents-ICAR 

vehemently opposed the prayer of the Ld. Counsel for the applicant 

stating that the Director General ICAR is not the proper authority as 

per Rule 22(3)of ICAR Rules to consider the representation of the 

applicant. Mr. Jena further submitted that the competent authority in 

this regard is Secretary, ICAR who is not a party to this O.A. On the 

other hand Mr. Mishra submitted that he may be permitted to add 

Secretary, ICAR as Respondent No.3 to the O.A. and further prayed 

to grant liberty to the applicant to make a comprehensive 

representation to Respondent No.3 	i.e. Secretary ICAR for 

con sideration. 

Having regard to the submissions made by the Ld. Counsel for 

the parties, the prayer of Mr. Mishra for adding Secretary ICAR as 

Respondent No.3 to the O.A. is allowed and necessary amendment 

be carried out in course of the day. 

.Accordingly, we disnose of this Original Application with 

direction that if any such representation is filed by the applicant 

within a period of two weeks from today the same shall be considered 

and disposed of by Respondent No.3 through a speaking and 

reasoned order within a neciod of three months from the date of 

receipt of such representation under intimation to the applicant. No 

costs. 

Send p copies of this order along with paper book to 

Respondent Nos.2 & 3 at the cost of the applicant for which Mr. 

Mishra undertakes to file requisites by i7.011.2013. 

(R.C. MISRA) 	 (A.k7 PATNAIK) 
MEMBER(A) 	 MEMBER(J) 

hk s 


